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(iii) The Prime Minister of Ceylon stated that
the repatriates returning to India under the 1964
Agreement would now be able to transfer all
their assets to the full limit permitted under the
current Exchange Control Regulations (Rs.
75,000 Ceylon) without purchasing Foreign
Exchange Entitlement Certificates for the

purpose.

(iv) It was also agreed that the question of
150,000 persons of Indian origin in Ceylon,
who were not covered by the 1964 Agreement
will be taken up when some further progress
has been made in the implementation of tha'
Agreement.

f RELEASE OF FREIGHTER CARRYING WHEAT FOR
INDIA

933. SHRI N. SRI RAMA REDDY: Will
the PRIME MINISTER be pleased to state':

(a) whether the freighter 'Observer'
carrying American wheat to India which
was one of the ships stranded in the Suez
Canal during the 6-day war between Israel
and the United Arab Republic has since
been released by the Government of the
United Arab Republic; and

(b) if not, what steps have been taken
by the Government of India so far to get
the ship released?

THE PRIME MINISTER f{SHRI-MATI
INDIRA GANDHI) : (a) The freighter remains
stranded in the Canal along with other ships
due to the continuing West Asian conflict.

(b) The Government of India have fully
supported the Security Council Resolution
(No. 242) of November 22, 1967 for settlement
of the West Asian conflict and the efforts of the
Special Representative of the UN Secretary
General to promote agreement based on that
Resolution.

J KIDNAPPING OF NAGA LEADERS BY RIVAL
ACTION

855. SHRI G. BARBORA: Will the PRIME
MINISTER be pleased to state :

(a) what were the circumstances under
which three prominent leaders of the
underground Nagas were kidnapped by the
rival faction; and

(b) what are the reactions of Government in
this regard?
tTransferred from the 6th December,

1968.
ATransferred from the 4th December, 1968.
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THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) (a) and (b) Thiee
underground leadsrs Khiesiu, Ramyo and
Kuhuvi were reported to have been
"kidnapped" by a member of the rival faction
on the 30th October, 1968 near Chedema
village in Kohima District. This development
is reported to be due to the internal dissensions
amongst the Underground.  The situation is
being watched.

"'(*CENTRAL ASSISTANCE TO STATES

808. SHRI B. C PATTANAYAK: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government of India have
decided upon the criteria for giving Central
assistance to State Governments; and

(b) if so, what are the details thereof?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir. The
Government of India have accepted the criteria
for the distribution of Central assistance to
States for the Fourth Five Year Plan, as
recommended by the Committee of the
National Development Council at its meeting
held on September 13,1968.

(b) Attention is invited to the reply given to
Part (b) of the Starred Question No. 237 on
28-11-1958.

CALLING ATTENTIONTO A MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ANTI-INDIAN AGITATION IN
NEPAL

Wt IRATAR ([T W) AW
Fgmm § Wi fnf S
W guE A@AT @ e fwvar s
f{l e, e '

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Sir. on
23rd November 1968, our Embassy in
Kathmandu noticed a news item on the front
page of the newspaper "Rising Nepal"
reproducing a report from the News Agency
Rashtriya Sammad Samiti. The news item
read :—

"Four Nepalese abducted from
Susta by Indian officials. Indian officials

tTransferred from the 3rd December, 1968.
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intruded into NepUese territory of Susta in
Naval Parasi District arrested four persons
and took them to Betiya Jail in Bihar a few
days ago. according to a deputation of ex-
Servicemen from Susta."

On 25th November the Nepal Government
newspaper "Rising Nepal" came out with an
editorial which was hostile and based on a
distortion of facts. It was claimed that the
Nepalese had been kidnapped from Nepalese
territory by Indian officials. The newspaper
also demanded an apology from the Indian
side.

Telephonic enquiry on 26th November from
the Bihar Government revealed that on
charges of trespass under [.P.C. Sections 143
and 447, read together with Section 33 of the
Indian Forests Act, seven persons, four
Nepalese nationals and three Indians were
arrested on October 25, 1968 in village
Rampurva in district Champaran, Bihar. After
being remanded to custody, the case came for
hearing before the Sub-divisional Officers'
Court, Bettiah, on November 14,1968. On the
same day, the Liaison Officer of Nepal posted
at Valmikinagar saw the District Magistrate,
Champaran, and requested him to arrange
release of the arrested Nepalese. All the
arrested persons were ordered to be released on
bail by the Sub-divisional Officer, Bettiah on
November 21, 1968, and the L'aison Officer
at Valmikinagar was informed accordingly.
The Nepalese nationals, however, continued to
remain in custody because the bail bonds have
not been furnished to-date.

On the 26th November our Embassy in
Nepal received a formal Note Verbale dated
the 24th November, 1968, from His Majesty's
Government of Nepal. The Note from His
Majesty's Government of Nepal described the
detention of the four Nepalese as "illegal" and
asked for their release, at the same time,
requesting the Government of India to
withhold all action pending the demarcation of
the border.

On 27th November, our Embassy informed
His Majesty's Government in a written Note
that there was no question of their being in
"illegal" detention as the four Nepalese along
with three Indian nationals, were arrested well
within Indian territory in the normal course of
law on charges of trespass.

In the meanwhile, Press comments con-
tinued in the Nepalese Press. Several
Nepalese newspapers cas'igated the ir-
responsible attacks launched against India

[J2 DEC.
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and rebuked the "Rising Nepal" and the News
Agency Rashtriya Sammad Samiti for their
tendentious and misleading reports.

At an interview with the Honourable the
Foreign Minister of Nepal on December 1,
when the Foreign Minister demanded the
release of the four Nepalese arrested in Bihar,
our Ambassador told him that they had been
arrested in accordance with the law. It was
also explained to the Hon. the Foreign
Minister that on many occasions Indian
nationals had also been arrested in Nepal and
had to face the due process of law and the
courts. On December 2, a protest meeting was
arranged in the bazar in Kathmandu city. A
large number of the audience heckled the
organizers of the protest meeting, disturbed the
meeting and made speeches questioning the
representative character of the organizers of
the anti-lhaian meeting. The Nepalese Police
effectively intervened and took the unruly
elements into custody.

Similar anti-Indian protests and pro-
cessions were also arranged on subsequent
days in Patan and Bhaktapur, suburban town
of Kathmandu. In one of these the personnel
and cameramen from a certain Embassy
hostile to India fwere prominently present.
No popular support was given to these anti-
Indian demonstrations by the people of
Kathmandu or of its suburbs; on the contrary
popular sentiment against these anti-Indian
meetings was much in evidence.

On 6th December, the Royal Nepales®
Ambassador called on the Foreign Secretary
to the Government of India. He assu'edthe
Foreign Secretary that the Government of
Nepal had no intention to distu'd the status
quo in this area and was anxious to settle the
matter amicably and to mutual satisfaction at
a joint meeting of the officials of the two sides
to be held on the spot in the first week of
January. The Foreign Secretary to the
Government of India welcomed this
assurance and reciprocated the sentiments
expressed by the Royal Nepalese
Ambassador.

In view of the assurance given by the Royal
Nepalese Ambassador and to facilitate the
satisfactory settlement of this matter at the
meetingof the officials of both sides in early
January, the Government of India in
accordnce with law are considering sending
these four Nepalese nationals back to Nepal,
in the belief that such trespasses will not be
repeated and that both Governments will
maintain the status quo in this area until the
matter is amicably settled between the
two
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[Shri Surendra Pal Singh]

countries. Over the long stretch of the Indo-
Nepal boundary which is completely delineated
on the maps agreed toby both sides, over the
years, some bounadary Pillars have, become
damaged or have been washed away by floods or
are otherwise missing. The main task, therefore,
now is to locate all the points where boundary
pillars, for various reasons, are not in j place and to
reinstal them on the basis of mutual agreement
with the help of maps and survey officials.
According to established tradition between India
and Nepal, such work is carried out by the
District officials of the two sides who have the
authority to establish direct contact and settle
the matter of re-fixing pillars or of repairing
them. Numerous such meetings between Border
officials of the two sides have taken place during
the past decades and the same process is to
continue in the future. The Government of India
would like to state that they have no boundary
problem with Nepal and there is no point of
dispute which is not susceptible to amicable
settlement by mutual discussion.

MR. CHAIRMAN : I would like to request
hon. Members that, when they ask questions on
this matter for clarification, they should not be
discourteous in making references to Nepal in
view of the fact that the relations between this
country and Nepal have been and continue to be
very friendly.

A TN ¢ T ATE AT Al
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faw wrew aews A RO F A7 FEEET
NEaw 9 @A F T fAaa i e
Fag sfqee Zar ? @ |EA 9T 9T

#r Xmwr wifed AE W w qEe

el ¥ wfy @l usEr & ofy W

garer Az fadge 2% ma9s #r a1
AT Z IAF  ATC H LRI aaeiq

FAAF g FW S FHA AfFFHT AL
fawr w®ig IEF ATH AT FIHIL AT
g wifed ) dw F fepdaa w7
IR F4AF T@AT ! WA SrF el
Faarn fF 27 4 JoEl JewEi F1 are
qIEIT A AWA A UEE &T G
2 =@ I IR T AT @ v
foveme et fawr oo 7 s ad
FIAT 41 A IE AN W Ag A1 T
gt few qa) 37 1 e =@ 78 a0l
TE? 7 gum 49, gwIm @ EfE
uF g uF fam oEr T fE oame
A F AT ZATC TAA AT F4T 9
FHW & WL IR HAH UF JOF 77
AT | FNE qgW I A WA A
@ =, avert faiefr @ s
faest wwwramr et faq qfeew &
e | gafae g ARl AWa 9@
T AT O AT AR G AIFITH
frazs s WRd € fF 9 Faw 0w
grazar I E< A wA  afer e
AT AUA T oAqE F O gAT HIT
AR F @49 ¥ Ag W FEAE IEAl
FiEd &, e fa=wre &0

o g¥r e fag :  wamfE, wEEw,
WET AT gRIT qAET  FT G99 2 09 7

[12 DEC.

1968] to a matter of urgent 3812

public importance
FEHARH § I FON ARAEF
gWR 3T agw WOms HA9E, AF
g% #T ST da9E 4 Uh)
. s warlt AT A R
fowd o oHaEdl # gz oA wF
ux am wex ¢ fr 3w ofarza ==t
Ao d oi §ut gy WA d v fgmua
B Ll Al o e R
BN T 3% AEAF @A g1 A7 |
3 AM T oA & A Imd wad
A7 g¥a fewrades 799 W @ W1
Tz g9 @y § fomy fft awd
Af e & A9 § oawewEr 94 @

X : A i T aEE @i H s ow g
S A9 #1480 9% WIEE AgaEl 5

¢ waF ¥ guy 7e & fr gz o
Ao gt @ gmadl faswe st
oo mam A W= fawan

famr foew w0 fesifEas sswis d
FHIE, 3WF A AR mAd e
Wz ¥ v fewrg, ye sxfmis
az feml avr | wgt A% =@ & oA #i
AAM g, TARAT AL H FAwAT AR
qATq FE 9 |

»ff TARTAY : WTee &0 (aae
T A ATAH & IWA A 9IAT
FARHA S w@d gu ag 7
St WIEA AT ® AFH FwaAr?

ot qie are fag c oft g g oA
gl fear @ s @@ A avww w1 AT
gei & fm avstrare @ & )

WET A% AU T HTE ZEIC ATET F
e g, 3aw1 faepw fewdaa @
a5 g Mk A feegr FHow §
il S #% a9 few feaEw
oA d frd &t wreh awma
@ AW E A g, WA dwe
AR AEr T A ¥ oo A A Ay
Ayt vt &1 Y qrgeres ar st @i



3813  CaUing Attention

[#fr o %= ama faz)

W EAE T amaew A e
M om fgEr gwier 2 A FAT
feer fegrma s 2 ol fewra
TZ TR AT a; TU WEHT e
FrEH oA A, T femw owrma
q fywwr fag wrdiE auAr awEdEn
gdarT dmw F AW TwwA ¢ 5 ag g
g = amy & aiv{ difow
N oaEl § o sEE gz e @
FAM L Tw W & DA aewn
FMG H  |EwALT w00, A & W54
gt feemm zz a7 F agrow fame
WMH AT AT I AE T T awedl
FTFA BT AT

i o aat  (ger sw@ar) o oftwa,
mgaa fasgw awdfs [naa gwe
#FEEl ANt A o 7 #aAq FAA
TR A R R A wAe A E
AT I afws wEw § arEfAw
a9 AT gAY IwWT F off 9Ha g
forg et fefr ft e & Famrean adh

[ RAJYA SABHA ]

to a matter of urgent 3814

|7 e WA g fe o fegem H aw
| AT wm g W gafed # W g AT
mEt e ¥y oo @@ wEaT R
v e # femm &0 AT
1 gew 2 fr Ama & & gwe A
Ny=s wag Z, 39 da= wr fanEw
Ffow dm @iz wfemm s g
AT A9 fwa e 2 A drow

T g )

7 A, 1 ag ofr o 2 fF A
TTAE T A% g wrewEd A
IrAd AT qmaH W™ oawy o
gmg a farr s & uF3F A
famn s wmgfs ®=r omaA
¥ gem Fw g ogmioaE W
orifaw  Framr ft Anw & &mr I
freaan T F1 Tvaw 4@ & A T
e ey frod swiwi &
TP FHOAr ARt TLAT F AT OF FAT
lmﬁmﬁﬂ?gﬂaﬁzﬁ
i fw mmr wwdfas faw R i &
ar oqmE 4, B T site se aE

FEgr § | wfew zawr farex & fao wghdr, gstec gawr waw P

ATAT 20 A9 T FTET AW EA
a9 ATE Z 0 aqwr fome swa d
WA gAY, A Trwgd uF fasafEeem
§ oaqmw FTIEd AT Fg & Frenfad
T ot wwEigT AT AR AL A
fomr mr ) = swic w9 AT

[Shri  Balkrishana Gupta was seen
approachingt the chair.]

MR. CHAIRMAN : I am sorry no
Member should come to me during the
proceedings. That has been my ruling. You
can go to the Secretary and tell him if you
want anything.
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MR. CHAIRMAN : Mr. Gupta, kindly put your

supplementary.

3820

s aepw ¢ ofiw,c, T

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : Sir, I only wanted to say
that it is not proper for us to discuss the internal
affairs of any other country and by our passing

As a matter of clarification, may I know from remarks here, it wilt not help the relationship
the Government whether two of my colleagues, between the two countries.

who aksed for clarifications, were interpreting
the incident in their own political ideology?

SHRI BHUPESH GUPTA (West Bengal) :

The Government should not give credence to What is happening in other parts of the country
such ideologies, if we want to strengthen our when they go against you?

relations with Nepal. In this context, the
Government should take Nepal into confidence
in all such matters and try to strengthen our
delicate relations with that country with whom
we have got traditional relations for centuries.

(No reply.)

sftamgen e (fer) @ 3fEa,
fergmame v qmrer & &l A o) @i

& ama o fawEsar gwAm FEIEn
T A AT FER FEI F FID

] AT a1 AT aE @A wariva e
AU HT AT EW A I SAAA F O w9
qAw graar == W oAt g d
@ far 2ate faw v & g
F A AW T weqn, S wma W
o #1 fafasw 3 @er 90 ew Feomer

{Interruptions)

SHRI KRISHAN KANT (Haryana) : Sir,
on a point of order, we should not to 1 erate
discussion on the internal affairs of Nepal.

SHRI A. G. KULKARNI : They want to
damage our relations.

(Interruptions)

=it TRATTMA AN TA, e FI G9-
mred fad o S &t aters & e ol
mEEd ALH LT FB AWAE )
e ¥ wrgard)  sgEEgT AT ST 2|
FTIZ AW FATT Ha9 I AT A
guET F @l og
(Interruptions)

(Interruptions)

o) TRAEme o sflag, W s
qEdlar 99§34 7§ A 2T 2 @
49 § A9TET I ANF A AH 9§
d4g gar faq ? gm @y wag fasen
AW BW AT TLH Wag ¥ faure
FOT, ARAGE F aeH frare 5%
FA 309 904 HA9 9, @iexfaw q99
998 #4T 9339 | 9rew fafrecang
HoEr 99 [

A Ay

MR. CHAIRMAN : You ask questions for
clarification. Calling attention notice is not an
occasion to make speeches Kindly ask questions
for clarifications"

SHRI ABID ALI (Maharashtra) : Relations

between Indians and Nepalese were good. It is
only the agents of China that have created all
these troubles.

SHRI BHUPESH GUPTA : The

Congress Party leaders should control their
Members the moment they say Chinese agents,
Pakistan agents and all those things.

oA TWmArene s, § o frdea
AT FON ARATE 1 ANw, amm Fa
qIT AT T AN | T SR AT &
Hgey @OF R OHCAT £7 1958 FI
qIAIE | AEIA T TT e argt
F g sEam el 7 fenree a7 s
el ¥ T wrhl wnh aowern .

ot otfae st . sl AT AT 7
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wt TRATT : ATH JHEO AT & g
& 1958 F A ¥ 97 78 Fz1 fiv awre
qg UF IA LA AT FEAT ...
{Interruptions)
SHRI ANANT PRASAD SHARMA
(Bihar) : Sir, Mr. Rajnarain has made certain

remarks just now. They should be expunged.
He has no business to talk like that.

{Interruption!,)

ot T ¢ AT, Far foer
goa fgar ? wraw smew i fF ‘A
=13 fa=mr” srarr 8 T
‘feedt AT wi€ € & Ara A&
aeAr wan, ;| faeas 97 A\ v A
TF ¥l qgE A1 A FA Ag) fFw 0

MR. CHAIRMAN : I must make it quite
clear that when one hon. Member is speaking,
he has the privilege to put questions in a
relevant manner. Others should not intervene,
which may create absolute confusion. It is not
possible to go on like this. There is one guard
here to conduct the proceedings. I do not want
to be harsh. I would like to give opportunity

for everyone to speak, but you must help me to
maintain decorum, descipline and dignity.

SHRI ABID ALI : Let us go to the next
item.

MR. CHAIRMAN : I have not yet given a
ruling about half an hour. I would not like to
rush in with rulings as to fixed timings. In
certain matters I have done. But do not create
much confusion.

St g TE . # AmAm JA
WwER R qg wwAr wEm AR §
qege qEF T AT AT FAT H 9z
w1 gare werey fad T
Ffq A FIT T G FIET A9 Fr
FHAT w27 W qwr & W e
TIH ATIZT | T@7 T 60 FFA A9
Frowar A wamar fefrdag aw@i ¥
A1 A1 FEfEar & g7 9§ & AT
gl 60 WEA S T oWEm W
faziv & @wr a0 § @A o) far aT
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qEHT R ITFT qE ARG WTHIAT F
v E faegs A s farmary o
g & O F ST AT

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Are we discussing the internal
situation in Nepal?

MR. CHAIRMAN : Please do not get into
other matters. It is only a calling attention
notice.  Ask for clarification.

SHRI AKBAR ALI KHAN : Should we
discuss whether they have introduced Hindi
and all that? I object tojthat. We should not
discuss their internal policy.

St ATAFEN N ¢ 5T AN OF FUL
AT & FHAT A FFEAAT FT A (B
W AFEE #T 3w wfawfai A
R AT h fegEm ® oqeew qd
g7 A%7 | A wmew 7 fawres
A wra A fame fegd wET

SHRI ABID ALI : What is the question?
What is the question? He is making a statement

with regard to the position prevailing in Nepal.
How are we concerned with that?

St TR AN e, # ) S FEr
fe sifar wzeq sEA ®TE 1 o7 aT-
For o M wEfET o oamy
|

SHRI ABID ALI : We do not want to
interfere with their affairs.

o

T ITAFII™N © HH 1 9 FETTH HMTHL
gEeg  ATET IR H1T grEEew O
ft T T O L

MR. CHAIRMAN : What you want to say is
that not only we should be most friendly with
the ruling people but also with the people of
Nepal so that we may avoid all these things.

SHRI BHUPESH GUPTA : I am absolutely
in agreement with the standpoint that we
should improve our relations and strengthen
those relations with Nepal. Obviously at
Government level one has to deal with the
Government. Therefore, I cannot think of
improving relations with Nepal or discounting
relations between the
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Nepalese Government and tlie Indian
Government. Such is the hard reality. I think
Government should also be clear in its mind. If
you want demonstrations, do not make anti-
Nepal demonstrations against the people as a
whole. There are people who make all kinds of
demonstrations. By what the Indian press
writes against the Soviet Union India would be
regarded as anti-Soviet. It is not so. Despite
what 'The Hindustan Times' or'The Indian
Express' or such papers write we do not say
that India is anti-Soviet, nor wou'd we entertain
any suggestion that the Supreme Soviet is anti-
Indian if somebody were to get up and say that.
These things arc there. Surely there are
demonstrat ions. Why on earth should we
proceed to discuss as if Nepal is anti-Indian or
things are going very much anti-Indian, when
some other papers in Nepal are criticising those
who have taksn this unreasonable attitude with
regard to certain developments or certain
incidents? Government is aware, and I want an
assurance from Government, that Indo-Nepal
relations stand on their own footing. The
moment you suggest either by your conduct or
by your word that you are interested in
cultivating and deepening relations with Nepal,
because you have a dispute with Pakistan or
China, you are actually striking at the very
foundation of the eternal relations between
these peoples, the two countries. Sometimes
Government wants to run with the hare and
hunt, with the hound. On the one hand it says
good things. The moment Jan Sangh friends
come down upon it, it yields to it. I want a clear
assurance that Indo-Nepal relations stand on
their own footing. That has nothing to do with
what Nepal is going to have with China or
Pakisian. That is a different matter. That in
itself is an important development, our
relations with Nepal. Therefore, is it not a fact
that in this country there is an attempt to
approach the question of Indo-Nepalese
relations from the point of view of the cold war
and power alliances and power politics rather
than build up the natural, eternal relationship
that has flown like the Ganges down the
eternity of time? That is what I would like to
know. The Government should be clear. Four
people we are releasing according to the law.
Obviously you are not a lawless people although
you do many things. But it should be done
quickly. We know the Criminal Procedure Code
and other things. . .

SHRI ABID ALI : What is the point for
clarification? He is making a statement.
3—43R.S/68
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SHRI BHUPESH GUPTA i This gentleman
never understands me, never understands me.
Then we will have to import grain from the
U.S.A. under PL-480 to make him understand.
.The hon- Minister has said we are releasing
these four people. Good. I support. Generally 1
do not support this Government. On this occa-
sion I support. I do not accept the suggestion
that our people are behaving as "superiors", but
at the same time India's relationship with Nepal
and Nepali people should be projected.

Finally, Government, I think, should also take
into account internal developments, should
keep that in mind, because of the flowering of
democracy and democratic institutions, which
means people will come into their own and
strengthen the natural bonds. That is why
Government should not feel touchy about it the
moment some people say something. We are
not living in the days of kings and queens. We
will deal with them when the kings and queens
are there. Therefore, Government should have
a proper approach, as I said, on its own footing
of maintaining good relations as an important
factor in this part of the world.

SHRIMATI INDIRA GANDHI i Mr.
Bhupesh Gupta has expressed some very
laudable sentiments with which we entirely, fully
agree. | assure him that we do regard our
relationship with Nepal on its own footing. We
are concerned naturally with their relationship
with other countries. But that should not
interfere with our friendship with Nepal. It is
Government's business naturally to keep in
touch with what is happening in all countries.
But as a Government we have to deal with the
Government of the day there. It is unfortunate
that when we are not blowing this incident of the
four people out of all proportion, sometimes
when this discussion takes place on the floor of
the House here, it does create misunderstanding
in the minds of the people there.

MR. CHAIRMAN i Mr. B. K. P-
Sinha.

DR. BHAI MAHAVIR (Delhi) i Shal' I ask
for a clarification?

SHRI B. K. P. SINHA (Bihar) 1 I would like
to know one thing whether I should ask for a
straight clarification or I have the same libertv
as the hon. Members on thai
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[Shri B. K. P. Sinha]

*ide have of delivering a speech. I do not want
to deliver a speech, I want to ask for a straight
clarification. Is it not a fact that during the last
five years, particularly after the visit of Shri
Lal Bahadur Shastri to Nepal when he was a
Minister of the Government of India—he was
not then the Prime Minister—from that time
onwards our relationship with Nepal has been
constantly improving and it is very very cordhl
today? That is number one. If at all in that
smooth movement spanners are thrown
sometimes they are not thrown only there, they
are thrown also in India,

And about the reference to Madhesia, it is
not only the people of Terai who are known as
Madhesias, even we, Bihans and U.P. people,
who go to Nepal, are known as Madhesias.
That means Madhya Desheeya because U.P ,
Bihar and a part of Madhya Pradesh, were
known in the ancient literature as Madhya
Desh. Therefore we are known as Madhesias.

The question of language has been brought
in. Is it not the right of the Government of
Nepal to have whatever language they
choose? Apart from that, is ihe hon. Minister
aware of the script of the Parvathiya ? The
language there is known as Parvathiya it is not
known as Gorkhali. Nepali students read with
us and they use to write the Parvathiya
language. The script is a style of Hindi,
similar to which we have the Kaithi script.
Ninety per cent of that language Parvathiya is
akin to the Maithili language.

In the circumstances, I do not know why we
should get agitated over this issue. And does
the Government realise that it is really such
references not in Parliament, of course,
Parliament is a sovereign body, Members may
make any references—references made
outside the precincts of Par. liament House—
which really embitter re. tations? And may I
expect the Govern, ment to give an assurance
that Govern, ment shall not be cowed down by
this sor™ of thing and shall stand firm on its
course 9

(JVo reply)

MESSAGE FROM THE LOK SABHA
THE FOOD CORPORATIONS (AMENDMENT)
BiLL 1968

SECRETRY : Sir, I have to report to he
House the following message received
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from the Lok Sabha , signed by the Secretary
of the Lok Sabha 1—

"In accordance with the provisions of Rule
96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, I am directed to
enclose here with the Food Corporations
(Amendment) Bill, 1968, as passed by Lok
Sabha at its sitting held on the IOth
December, 1968." Sir, I lay the Bill on the
Table.

REFERENCE TO THE APPOINTMENT
OF A COMMISSION BY THE VISITOR
OF THE BANARAS HINDU UNIVERSITY

SHRI BHUPESH GUPTA (West Bengal):
Sir 1 have talked to you about saising this
subject. You know very well that a motion has
been given by both the Houses

MR. CHAIRMAN 1 I did not...

SHRI BHUPESH GUPTA ¢ ¢ urging the
Visitor to appoint a Commission.

REFERENCE TO THE POLITICAL
SITUATION IN HARYANA

MR. CHAIRMAN 1 Mr. Sundar Singh
Bhandari.

s gratfag Werdt  (TIeTea)
T wElgm, #H STTEy IS e o 2

W wAeEn (39T 97w) oA
fRT 9T 1 A ISFL AX AT T(STAT

MR. CHRIRMAN 1 I want to make one
thing clear. If I had given permission in my
Chamber to a Member to raise a certain point
it cannot be more than two or three minutes
and that member alone can raise it. And I shall
not allow any discussion on that matter. I want
to make it quite clear. All Members should
understand it.
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